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Learned counsel appearing
fon behalf of = the applicant prays
for adjournment till 6.11.98 to
file additional statement in connec-
ﬁion with his application. Mr.
A.K.Choudhury, learned Addl. C.G.S.C.
1as;no objection.

Fix on 6.11.98.
Vice-Chairman ‘

Heard Mr P. Mahanta, learned

counsel for the applicant and Mr A.K.
Choudhury, learned Addl. C.G.S.C. The

applicétion is admitted. Issue wusual

notice.

Mr Mahanta prays for an interim
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order. Issue notice to show cause why
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‘fhe:prayéf for interim order!shall not
| be granted. Notice is returnable by two

. weeks. ‘Meanwhile the operatién of the

transfer order datedv8ﬁl2.l997é is stayed.
List .it on 20.11.98. w

!
”Vié?-Chairman
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Twc weeks time alibwéd éﬁkthe prayer
of Mr A.K.Choudhury, learned A&dl.C.G.S.C.

| for show causé;7Mf”P}Maﬁénta;ﬂqatned

counsel for the applicant haswﬂqﬁﬁyjeé—
tion. |

List on 4712:.98 for order.
Interim order shall cont%ndéd

Present: Hon'ble Mr Justice D@Nﬁ Baruah
: Vice-Chairman :

1 N
One' weeks time allowed for

5& the
prayer of Mr A.K. Choudhurjl *é%rned

fiﬁing of written statement -
Addl. C.G.S.C. Fix it on 11.12.98.
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Mr P. Mahanta, learned counsel

for the applicant submits that copy of
the statement

served The-
serve a copy of the written statement

been
to

‘written has not

on him. respondents

within one week. Fix it on 29.1.99. -

Vice~-Chairman

The 1learned <counsel for the
parties submit that the case is
otherwise ready for hearing. Fix it for

hearing .on 19.3.99. The applicant may

file rejoinder within two weeks, if so
advised.
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Vice-Chalrman

_ 'List it on 11.6.99 for hearing.

Vice~Chalrman

| Ad journed to 20.8.99 for hearing.
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| 20.8.99 ; On the prayer of J B.S. Basumatary
6~ D i:?:?_, e %5 learned Addl. C.G.S.C. the case is adjourned
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Counéel for the appllcant is not

éresent The: applicant is glso not
found on cﬁlls Mr. B.S. Basumatary,

learned Addl C.G.S.C. submits}that the

appllcatlon has become 1nfructuous in

view that he has carried out the order.
Accordlngly the - application
dismissed as not pressed. !
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